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EMERGENCY RISKS (UNDER-
TAKINGS)!ILNSURANCE

THE . MINISTER OF FINANCE
(BHRI YESHWANTRAO CHAVAN) : Sir,
I beg to move for leave to introduce a Bill to
make certain provisions for the insurance of
certain  property in  India against damage
abising form emergency risks and for matters
connected therewith or incidental thereto.

MR. SPEAKER : The question is :

“That Jeave be granted to ntroduce a
Bill to make certain provisions for the
imsurance of certain property in India
ageinst danmge arising from emergency
risks and for matters connected therewith
or incidental thereto.”

The motion was adopted,

SHRI YESHWANTRAO CHAVAN :
8ir, 1 introduce} the Bill.

1o'ey hes.

CODE OF CRIMINAL
PROCEDURE BILL

CONCURRENCE IN RAJYA SABHA RECOMMEN-.
DATION TO APPOINT 4 MEMBER TO
Jornr Commirrer

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : Sir, 1 beg
to mové :

*That this House do concur in the
recommendation of Rajya Sabha that
Lok Sabha do appoint a member of Lok
Sabhe to the Joint Committee of the
Houses on the Bill to consolidate and
aroend the law relating to crniminal pro-
cedure, in the vacancy causéd by the
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resignation of Siri  Ghanshyambhai sad
do resolve that Shri Karan Singh Yadav
be nominated to the said Joint Conw
mittee to Bl the vacancy.”

MR. SPEAKER : The question is :

“That this House do concur in the
recommendation of Rajya Sabha that
Lok Sabha do appoint a member of Lok
Sabha to the Joint Committee of the
Houses on the Bill to consolidate and
amend the law relating to criminal pro-
cedure, 1 the vacancy caused by the
resignation of Shri Ghanshyambhai and
do resolve that Shri KXaran Singh Yadav
be nominated to the said Joint Com-
mittee to #l1 the vacancy.”

The motion was adopted.
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